Regional Office (South) “ '
Rajasthan State Pollution Control Board \ l.lI:E
8/263, Malviya Nagar, Jaipur 302017 %/ Lifestyle for

Environment

F.No. RPCB/ROJP/S/Leg-50/ Date:
To,

The Register General
National Green Tribunal

Centeral Zonal Bench.
Bhopal-462011 (M.P.)

Sub:- Factual cum status report in O.A. N0.390/2024 (CZ) in the matter of suo-moto
cognizance on the basis of news item titled * 6 Killed 1 Injured in Chemical
Factory Fire Near Jaipur appearing in News 18 dated 23.03.2024.
Ref:- Hon ble NGT order dated 24.04.2024.
Sir,
With reference to above, please find enclosed herewith Factual cum status report in O.A.
N0.390/2024 (CZ) in the matter of suo-moto cognizance on the basis of news item titled * 6
Killed 1 Injured in Chemical Factory Fire Near Jaipur appearing in News 18 dated 23.03.2024.

Submitted for kind consideration please.

Yours Sincerely,

e —,

Encl:- As above -

(Neeraj Sharma)
Nodal Officer

2 oh s Nrmperely
{.b: g ATk .i'.\’1

\\!zi\;_ 'ﬂ‘i‘b
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Factual cum status report in the matter of NGT
Principal Banch, New Delhi O.A. No. 390/2024

That this Hon’ble Tribunal by order dated

24.04.2024 has taken suo-moto cognizance on the
basis of news article dated 23.03.2024 published in
News 18 and observed in para 1 and of 2 of the

order dated 24.04.2024 as under:-

"l. This original application is registered suo

moto on the basis of the news item titled "6 Killed
1 injured in Chemical Factory Fire near Jaipur”

appearing in News 18 dated 23.03.2024.

2. New items relates to a fire break out in a

chemical factory near Jaipur, Rajasthan that
resulted in death of six people and injury to one.
As per the news item, fire started late in the
evening after the explosion in a boiler of the
factory in the District Bassi area. News item does
not disclose any steps taken by the authorities for
payment of compensation to family members of the

deceased persons or to the injured.”

That 1in reference to the news article and
observation made by this Hon’ble Tribunal on the
basis of above mentioned news article. It is
pertinent to mention here that as per the news
article the cause of accident was ‘explosion in
boiler of the factory’.

Accidental site was visited on 08.05.2024 and found

that there was a shed . athgg§cidental area in the




*H)

factory premises which was used as storage and
packaging of the materials, no Plant & Machineries
was observed in that shed and no evidence found
regarding establishment of Boiler. Factory owner
also informed that they have no boiler at the
accidental site; the cause of accident was due to
short circuit in the packaging area and then firing
in the plastic packaging materials stored in the
shed.

The Hon’ble Tribunal has also raised query with
respect to steps taken by the authorities for
payment of compensation to family members of the
deceased persons or to the injured. In this regard,
it 1s submitted that the factory owner has paid
compensation to the tune of Rs. 13,00,001/- Lakhs
to family members of each of the deceased

employees, the details of payments are as follows:-

S. Deceased | Name of Name of Cheqgue Amount
No. |worker Cheque / Bank no.
relation

1 BABU LAL | VISHESH DEVI1/ | HDFC 000290 1300001.00
MEENA WIFE BANK

2 MANOHAR MAMTA DEVI HDFC 000289 1300001.00
LAL /WIFE BANK

3 KALU RAM | MAMTA DEVI HDFC 000292 1300001.00
VERMA BALAI / WIFE BANK

4 HIRA LAL (GULAB / WIFE HDFC 000285 1300001.00
GURJAR BANK

5 BAGWAN JYOTI / HDFC 000288 1300001.00
DAS WIFE BANK

6 KRISHAN SHANKARI / HDFC 000293 1300001.00
KUMAR WIFE BANK

i GOKUL LAXMI DEVI / HDF'C 000286 1300001.00
HARIJAN WIFE BANK

TOTAL 9100007.00




The photo copy of the cheques and consent letter

received by the family members of the deceased
employees are annexed as Annexure-1.

That, unit is having valid consent to operate from
the Rajasthan State Pollution Control Board valid
Exdi 31.12.2027 for manufacturing of the following
i.e. Liquid water proofing compounds (Admixtures
Curing Compound Bitumen Emulsions), powder water
proofing compounds (Admixtures Grouts), Solid water
proofing compounds (Oxidized & modified Bitumen) and
Water Proofing Membrane. No environmental norms
were violated for operation of the unit. The photo
copy of the Consent to Operate letter dated
28.04.2023 is annexed as Annexure-2.

That a FIR filled against the unit by the family
members of the deceased employees is annexed as

Annexure-3.

Report 1is being submitted for kind perusal of

Hon’ble Tribunal.

(Neeraj Sharma)
(Regional Officer)
R.5.PCaBi py Jaipur (South)
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Signatuzcuo Verified

Diguall)" signéd by Aryind Kumar
!

Agarwa
Regionm

—— L tion:
R Rajasthan State Pollution Control Board
8/263, Malviya Nagar, Behind Renault Showroom Near Jawahar ( i
W Phone: (idu# 068311
Registered
FileNo : F(Tech)/Jaipur(Bassi)/6(1)/2008-2009/209-210

OrderNo:  2023-2024/Jaipur (S)/12079 e R b

UnitIld : 2137
M /s Shalimar Seal & Tar Products (P) Ltd.

BANERA , SHANTIPUR Tehsil:Bassi
District:JAIPUR

Sub: Consent to Operate under Section 25/260f the Water (Prevention & Control of Pollution)
Act, 1974 and under Section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.

Ref:  Your application for Consent to Operate dated 15 /12/2022 and subsequent correspondence.

Sir,

Consent to Operate under the provisions of Section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under

Section 21of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred
as the Air Act) as amended to date and rules & the orders issued thereunder Iis hereby

granted for your Industry situated at BANERA MODE SHANTIPUR Tehsil:Bassi
District:JAIPUR , Rajasthan, subject to the following conditions:-

1 That this Consent to Operate is valid for a period from 31/01/2023 to 31/12 /2027 .

2 That this Conscnt is granted for manufacturing / producing following products / by
products or carrying out the following activities or operation/processes or providing
following services with capacities given below:

Particular Type | Quantity with Unit J
%———— —

Liquid water proffing Product 7,000.00 TON PER ANNUM

compounds(AdmixturesCuring
LrCopoundBitumen Emulsions) L

——

powder water proffing Product 6,000.00 TON PER ANNUM
compounds{AdmixturesGrouts))

Solid water proffing Product 5,500.00 TON PER ANNUM
compounds(Oxidized & modified
Bitumen)

Water Proofing Membrane Product 12.00 LAC SQM/YEAR

3 That this Consent to Operate is for existing plant, process & capacity and separate Consent
to Establish/Operate is required to be taken for any addition / modification / alteration in
process or change in capacity or change in fuel.
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Signatu:‘go Verified

on;

Loca
Rajasthan State Po‘ilution Control Board
8/263, Malviya Nagar, Behind Renault Showroom Near Jawahar Circle,

Phone: (Jiiiu$#068311
Registered
FileNo : F(Tech)/laipur(Bassi)/G(1)/2008-2009/209-210
OrderNo: 2023-2024/Jaipur (5)/12079 Date: Apr 28 2023 6:50PM

Unitld : 2137

4 That the quantity of effluent generation along with mode of disposal for the treated
effluent shall be as under:

Type of effluent Max. effluent Recycled Qty 5 Disposed Qty of effluent
generation of Effluent (KLD)and mode of disposal
(KLD) (KLD)
— - 1
Domestic Sewage 3.000 NIL 3.000
Septic Tank and Soakpit

5 That the sources of air emissions along with pollution control measures and the emission
standards for the prescribed parameters shall be as under:

Sources of Air Emissions Pollution Control Prescribed
Measures Parameter Standard
o i

D.G SET( 165KVA) ACOUSTIC ENCLOSIIRE
,ADEQUATE STACK
HEIGHT

SE— -

D.G SET( 25KVA) ACOUSTIC ENCLOSURE
, ADEQUATE STACK
HEIGHT

| - S ERSSES—
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Signatu:{ﬂo Verified @
Y

Digitally sign Argind Kumar
o O
RegionaL{igf (5)°'
— Location:
Rajasthan State Pollution Control Board
—Baiasthan__

e — 8/263, Malviya Nagar, Behind Renault Showroom Near Jawahar Circle,
W Phone: (Jh#iu#068311
Registered
FileNoe :  F(Tech)/Jaipur(Bassi)/6(1)/2008-2009/209-210
OrderNo:  2023-2024/Jaipur (S)/12079 Date:  Apr282023 6:50PM

Unit Id : 2137

6 1. This consent is not evidence for ascertaining entitiement of land.
ii. That this consent does not absolve the project proponent from the other
statutory obligations prescribed under any other law or any other instrument of
force. The sole and complete responsibility, to comply with the conditions laid
down in all other laws for the time being in force, rests with the
industry/unit/project proponent.
ili. That this consent shall be subject to compliance of any direction or order
passed by Hon'ble Supreme Court/HighCourt/National Green Tribunal or any other
court of law in the matter,
iv. That the industry shall obtain necessary permissions from competent authority
and District Administration for establishment/operation of the plant.
v. That the industry shall obtain all necessary permission from JDA/Jaipur Nagar
Nigam/Nagar  Parishad/Nagar Palika/Revenuc  Department/District  Administration
and other concerning departments for operating the plant,
vi. That any information submitted/mentioned in the consent application
form/declaration/affidavit/supporting enclosures if found incorrect later on, shall
make the industry liable for legal action under section 42 of the Water Act, 1974
and section 38 of the Air Act, 1981.
vii. That this consent is being issued to industry for project cost of Rs. 498.72 lacs
which includes the cost of Land, Building and Plant & Machinery. In case of any
increase in capacity or addition/modification/alteration/change in product mix or
process or raw material or fuel, the project proponent is required to obtain fresh
Consent to Establish/Operate from the Board.
vili. ~That this consent is being granted for manufacturing of Water proofing
compound and membrane under "Red” category as per State Board's
categorization dated 02.06.2020,
ix. That unit shall not dig any bore-well or abstract Ground Water without prior
permission from the Central Ground Water Authority.
X. The water requirement shall be met from outsourced water supply agencies
duly authorized by competent authority only.
xi. That the industry shall provide and maintain water meters at all suitable points
to measure gquantity of daily water consumption, trade effluent and domestic waste
water generation, waste water treated and treated waste water recycled and
utilized for process/plantation/gardening purposes. The daily record of the meters
readings shall be maintained in separate log-book.
xii, That the domestic effluent generated from the industry shall be treated as IS :
2470 (Part-l1 & II) and the treated effluent shall be disposed through septic tank

and soak pit.
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7 1, That no trade effluent shall be gencrated from the unit premises and zero
discharge status shall be maintained outside the unit premises,
2, That unit shall carry out all activities/operations within covered shed and
suitable air pollution control arrangements will be installed to control fugitive air
emissions generated from the process or handling of raw materials.
3. That the wunit shall provide adequate stack height and pollution control
measures with D.G. set of 25 KVA and 165 KVA. capacity.
4. That the industry shall maintain interlocking of pollution control
system/process section, so as to ensure that operation of the process section will
happen only with continued operation of the pollution control measures.
5. That the industry shall install separate energy meters at pollution control
measures. The Daily record of the energy meter readings shall be maintained in
scparate log-book and monthly summary shall be submitted to this office.
6. That the wunit shall provide display board showing name, address and
production capacity of the unit at the entrance of premises.
7. That the industry shall undertake suitable measures for rain water harvesting.
8. That unit shall carryout plantation within the premises in at least 33 % of the
total plot area.
9. That unit shall have to achieve prescribed standards as per EP Act, 1986 and
shall maintain requisite Pollution Control Measures to achieve prescribed
standards all the time,
10. That the industry shall comply with provisions of Hazardous and other Wastes
(Management and Trans-boundary) Movement Rules, 2016.
11. That the wunit will comply with the standard as prescribe by MOEF Notification
No. GSR/826(E) Dated 16.11.2009 with respect to National Ambient Air Quality
Standards,
12. That the industry shall not use pet coke/ furnace oil in any process/ service/
utility in compliance to the order dated 17.11.2017 of Hon'ble Supreme Court,
wherein ban has been imposed on the use of pet coke ad furnace oil in the State of

Rajasthan.
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i. That this Consent to Operate is liable to be revoked, if any complaint regarding
Air, Water or Noise pollution is received and found correct after verification and in
case Unit fails to comply with the Guideline & Specific Conditions laid down by the
State Board.

il. That unit shall apply for obtaining Consent to Operate at least 120 days before
the expiry of this Consent or date of commencement of production/ commissioning.

ili. That this Consent is subject to validity of rent/lease agreement submitted by the
applicant/project proponent.

iv. That the combined total production of shall not exceed Water Proofing
Membrane @ 12 Lac sqm/annum, Liquid Water Proofing Compouds @ 7000
Ton/annum, Powder Water Proofing Compouds @ 6000 Ton/annum, Solid Water
Proofing Compouds @ 5,500 Ton/annum.

v. That the unit shall obtain Environmental Clearance from competent authority
under FEIA Notification dated 14/09/2006 for any such activity which attracts
Environmental Clearance under EIA Notification dated 14/09/2006.

That, notwithstanding anything provided hereinabove, the State Board shall have the
power and reserves its right, as contained under Section 27(2) of the Water Act and
under Section 21(6) of the Air Act to review anyvne or all of the condilions imposed
here in above and to make such variation as it deems fit for the purpose of Air Act &
Water Act.

That the grant of this Consent to Operate is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent.

That the grant of this Consent to Operate shall not, in any way, adversely affect or

jeopardize the legal proceeding, if any, instituted in the past or that could be instituted
againt you by the State Board for violation of the provisions of the Water Act and Air Act or
the Rules made thereunder,

That the Project Proponent shall comply with provisions of the E-waste (Management)

Rules, 2016and ensure that e-waste generated by them is channelized through collection
centre or dealer of authorized producer or dismantler or recycler or through designated

take back service provider of the producer to authorized dismantler or recycler.

That the Project Proponent shall maintain record of e-waste generated by them in Form-2
and make such records available for scrutiny by the Board.
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14 That the Project Proponent shall file annual returns in Form-3, to the Board on or before
the 30th day of June following the financial year to which that return relates.

15 That the transportation of e-waste shall be carried out as per the manifest system whereby

the transporter shall be required to carry a document (three copies) prepared by the
sender, giving the details as per Form-6.

16 That the Project Proponent shall comply with provisions of the Batteries (Management and
Handling) Rules, 2001 (as amended) and submit half yearly returns (as bulk consumer,

importer, auctioneer, recycler as the case may be) to the State Board as provided under
Rule 10(2) (ii) of the Battery (Management and Handling) Rules, 2001 (as amended). In

case the Project Proponent is not a bulk consumer even then the used batteries shall be
returned to the authorized dealers or recyclers only,

17 That the record of batteries purchased and sold/ returned to registered dealers and/ or

authorized recyclers shall be maintained and made available to the officers of the Board
during inspections.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to
the general conditions given in the enclosed Annexure. The Project Proponent will comply
with the provisions of the Water Act and Air Act and to such other conditions as may, from

time to time , be specified, by the State Board under the provisions of the aforesaid Act(s).
Please note that, non compliance of any of the above stated conditions would tantamount to

revocation of Consent to Operate and Project Proponent / occupier shall be liable for legal
action under the relevant provisions of the said Act(s).

Yours sincerely,

Regional Officer| Jaipur (S) |

(A): Copy to:-
1 Master File.

Regional Officer] Jaipur (S) ]
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